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AT /ORDER

PER MANU KUMAR GIRI (Judicial Member)

This appeal by the assessee is arising out of the order of the
Commissioner of Income Tax (Appeals), National Faceless Appeal Centre

(NFAC), Delhi in order No.ITBA/NFAC/S/250/2023-24/1060254308(1) dated
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30.01.2024 for assessment year 2017-2018. The assessment was framed by
the ITO, Non Corporate Ward 3(2), Coimbatore, for the assessment year
2017-18 u/s.143(3) of the Income Tax Act, 1961 (hereinafter the ‘Act’), vide

order dated 24.12.2019.

2. Brief facts of the case are that appellant filed its return of income on
28.03.2018 admitting Nil income. Subsequently, the case was selected for
Limited Scrutiny under CASS. Reason for limited scrutiny was i) Expenses
incurred for earning exempt income ii) Investments/advances/loans. The AO
framed assessment order u/s 143(3) dated 24.12.2019 and added interest
income of Rs.1,11,83,161/- from surplus fund invested in Short Term deposits
and securities of CDCC Bank & other financial institutions. The AO treated the
same as their own sources income u/s 56 of the Income Tax Act for AY 2017-
18. Aggrieved, assessee preferred an appeal before the Id. CIT(A). The
assessee failed to appear before the Id. CIT(A). The Id.CIT(A)sent four notices
to appellant but assessee failed to appear before him hence, I1d.CIT(A) upheld
the AO order and dismissed the appeal of the assessee. Aggrieved, by the

order of the Id. CIT(A), assessee is in appeal before the Tribunal.

3. We have heard rival contentions and gone through facts and
circumstances of the case. Admittedly, assessee did not appear before the
Id.CIT(A). The Id. Counsel stated that assessee did not check the emails.

Hence there is bonafide reason for non-appearance before Id.CIT(A). We find
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that non-appearance before Id.CIT(A) bonafide. Hence, in the interest of
justice we set aside this appeal to the file of Id.CIT(A) to do fresh adjudication
of appeal in accordance with law. Accordingly, the impugned order is set aside
and the appeal is restored back to the file of Ld.CIT(A) for de novo
adjudication after affording adequate opportunity to the assessee. The
assessee is directed to substantiate its case forthwith without any fail, failing
which Ld. CIT(A) shall be at liberty to proceed with the disposal of the appeal

on merits.

4. In the result, the appeal of the assessee is allowed for statistical

purpose.

Order pronounced in the open court on 5th day of July, 2024 at Chennai.
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